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fixed and the date of completion has also 
been mentioned. 

SHRIMATI SUCHETA KRIPALANI ; 
What alllhority will implement all these 1 
Have you created any autbority 1 

SIIRI PARIMAL GHOSH: There are 
3 or 4 implementing authorities, you know, 
in Calcutta development area. 

DR. SUSHlLA NAYAR: That is the 
wbole trouble. 

SHRI PARIMAL GHOSH: They are 
~  Corporation, the Improvement 

1 rust and the Calculla Metropolitan Deve-
lopment authority These are the imple-
menting authorities. The development of 
Calcutta naturally will have to be taken up 
by ~  existing authorities because if any 
oU'side agencies are put into that matter, 
they are not that familiar to the existing 
necessities of Calcutta area. That is why 
what,!ver resources and manpower ore 
available with tbe Corporation and tbe 
ImprovemeDt Trust and other agencies will 
be employed to tbat extent and if necessary 
Calcutta Metropolitan Authority will also 
extend their capacity SO that they Can take 
it up and complete the work. 

SHRIMATI SUCHETA KRIPALANI : 
May I take it that the idea of creating a 
special authority to co·ordinate tbe act ivi-
tiel of all these bas been given up 1 

SIIRI PARI MAL GHOSH: The 
Calcutta Planning and Development Autho· 
rity will be the co·ordinatiDI autbority in 
tbat matter. Tbat bas already beeD speci-
fied. 

DR. SUSHILA NAY AR: Tbere were 
prolonged discussions and a decision was 
taken long ago to bave a master plan for 
Calcutta and in that Master Plan two 
tbings were given top priority- water 
supply and underlround draioaae. May I 
know what progre59 bas been made in that 
rtaard 1 With rellard (0 slum improvement 
if ther. is proper drainal< and safe water 
supply the problem of ,holera can be larae-
ly token care of. Similarly, tbe wbole idea 

of CPMO was that there should be one 
co.ordinating authority. If there are two 
or three, there is no purpose in say in!! 
that there is a co.ordinating authority. 
These diff"rent authorities often work at 
cross purposes. Will the GoverDment con-
sider having one ultimate authority which 
can be entrusted to have all these various 
programmes implemented 1 

SHRI PARIMAL GHOSH Well, 
in what the bon. Member has stated tbere 
is cnough trutb that the matter of water 
supply and drainAge and other thing, for 
Calcutta area has been going for some tlmo 
now and not much has been done in that 
regard to ameliorate the difficulty. That is 
exactly the reason why this time we have 
taken up certain specific projects like water 
supply, drainage and sewerage. 

DR. SUSHI LA NAY AR: They bave 
been ther. for year! and are not new pro-
posed now. 

SHRI PARIMAL GHOSH I know 
that. Still an honest effort has been made 
this time and I hope this will be imple. 
mented. The necessary Autbority has also 
been created so that tbey can coordinate the 
activities of the otber Aleneies. That also 
has been done. 

MR. SPEAKER: Question No. 307-
Absent. Quc<tion No. 308-Absent. We 
go to Question No. 309. 

Wanchoo Committee 00 Unearthl ... or 
Black MoDey and Tax E'.lloa. 

+ 
'309 SHRI SHIVA CHANDRA JHA I 

SHRIINDRAJIT GUPTA: 
SHRI RAMAVTAR SHASTRI: 
DR. RANEN SEN: 

Will the MiDister of FINANCE be 
pleased to state : 

(a) the prolrest made In tbe work of 
the Expert Committee beaded by Shrl K. N. 
Wancboo on black money and tax eValion. 

(b) wben the Committe: Is elpected 
to submit 111 rcporl ; and 



Oral ~  AUGUST 10, 1910 Oral AnSlWrs 28 

(c) the total amount of Inc me·tax 
arrears on the 30,h June. 1970 aDd ~ re· 
covery made during the year 1969.70 and 
the curreDt year 7 

TH8 MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) : (a) to (cl. The 
requisite information is giwn in the State· 
meDt laiJ on the Table of the Sabha. 

Statement 

(a) The Committee ~  a datailed 
questionnaire 00 the 15th of May. 1970. 
giving time for replies upto the end of June 
1970. However. in deference to a large 
number of requests from Chambers of 
Commerce, other bodies and individuals 
time was extended upto 3ts· July. 1970. 

Various points covered by the terms of 
reference are also being ~  exa· 
mined by the Commi,tee. lhe Committee 
has so far held three meetings. eacb meet-
ing consisting of several sittings. 

(b) It is too early to give any idea of 
the date by wbich the Committee will be 
able to submit its r(port. The Committee 
i. thinking of submitting an interim report 
within the next rew months. if pos.ible. 
The final report may take a lonller time and 
may be submilted some time out year. 

(c) The latest Iilures of arrears of In· 
come.tax available are ~ on 3 \.3.1970 on 
which date the Iinal figure of arrears 
amounted to RI. S07'91 crores, 

The Iiaures of tax collections out of 
arrear demand during 1969-70 aDd current 
year (UpIO May, 1970) are liven below :-

1969.70 .. ,R,. 12975 crores, 
1970.71 .. ,Rs. 51'73 crores. 
(upto May. 1970) 
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DR. RANEN SEN: Sir. it i. com-
monly believed that thousands of crores of 
rupees arc hoarded t>y big busincss and 
other interests as black money. It is also 
tbe present tendency of big busin.:5s wbo 
have hoardeJ buge amounts of black money 
to invest them in big firrm all over the 
country. May I know whether in tbe terms 
of rcfcf<nce of the Wanchoo Committee all 
these points have been referreJ to by the 
Government SO that a thorough probe 
or a thorough enquiry is made into all 
these aspects of the black money as to how 
it has been earned and how it has been 
used; and if so, what are the Bctual terms of 
reference? 

SHRI VIDYA CHARAN SHUKLA: 
The terms of reference Bre wide enoual} to 
cover this particular maltcr also. With your 
permission, may I read out the terms of 
reference, or &11311 I lay it on the Table of 
tbe House ? 

MR. SPEAKER: He may lay it on 
the Table of Ihe the 1I0use. if it is lengthy. 
The Question Hour is over now. 

SHRI M. L. SONDHI: The next 
question is very important. Dr. Lohia's 
dealh slili worries us. It is a matter which 
has to be gone into thoroughly. Even if 
tbat question has not heen reached. the 
feelrngs of this House are involved. 

SHRI VIDYA CHARAN SHUKLA: 
Witb you r permission, I shall read out the 
terms of reference. Thty are: 

" (a) (1) to unearth black money 
and pre.ent its prolifera-
tion through tax evasion. 

(2) to check avoidance of 10 
throulh various klal devi-
cos includinl formation 01 
trUltS, and 

(3) &0 reduce tax arrears ; 

(b) ezamine various ezemptions 
allowed In the tall lawa with a 
vicw to their modification. 
curtailment or withdrewal ; 

(c) il'dicsle the mannCI in which 
the tax assessment and the ad-
ministration may be improved 
for IIi vi nil effrct to all its re-
commendations ... 

RE. S. Q. NO. 310 

SHRI M. L. SONDHI: My lubmis-
sion is that Dr. Lohia was a very respected 
Member of this House, and. therefore, this 
matter has come up. The hon. Minister 
is present here. and what is tbe harm if he 
answers it? He can assure us tbat the 
matter will be gone into. 

MR. SPEAKER: But the two Mem-
bers in whose names the question stands 
are not present here. 

SHRI M. L. SONDHI Sir. you are 
the Speaker, and. therefore. you have the 
discretion to allow il. Dr. Lohia was a 
great leader and we still cherish the memory 
of Dr. lohia. The pulic should be latls-
Bed. 

MR. SPEAKER: I have no discretion 
in this matter. 

SHRI M. L. SONDHI: The hon. 
Minister can himself let up and .Ive the 
answer. 

MR. SPEAKER; Both the Members 
who have tabled the question are not present 
here. Even if J could allow. both those 
Members arc not present here. When they 
arc not present. how could I allow II 7 
Why create uBoccc .. arily a &reat fus. over 
this mailer? 

WRITTEN ANSWERS TO QUESTIONS 

Semnd ShIft i. Mtoulaaa Mad Medlall 
Cell... New DelIai 

"302. SHRI RAMSHEKHAR PRASAD 
SINGH: 

SHiU MANI8HAI J. PATBL.; 




